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IN THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO.385/2025

IN THE MATTER OF:

SIDDHARTH RAI ...APPLICANT |
VERSUS
STATE OF UTTAR PRADESH AND & ...RESPONDENTS
ORS.
INDEX
S.NO PARTICULARS PAGE
NO.

1. |Counter Affidavit On Behalf Of Respondent No. 2 (Zila| 1-7
Panchayat, Ghazipur) And Respondent No. 5 (District
Magistrate, Ghazipur) Alongwith Supporting Affidavit.

2. |ANNEXURE-P/1 8-10

A true copy of the Minutes of Meeting of the Environmental
Committee, Ghazipur, dated 1.08.2025, which records the

said decision and subsequent action

3. | ANNEXURE-P/2 11

A True Copy of the resolution/proposal dated 11.08.2025
submitted by the Gram Pradhan, Gram Panchayat
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Hariharpur, reflecting the consensus and revised alignment

plan.

4. |ANNEXURE-P/3

A True Copy of the said Estimate Report along with the
sanctioned maps, prepared and authenticated by the

competent authority.
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Through

Date: 27.08.2025
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Place: New Delhi PRIYANKA SWAMI
ADVOCATE

STANDING COUNSEL FOR STATE UTTAR PRADESH

F-13, JANGPURA, NEW DELHI 110014

E-mail:advprivankaswami@gmail.com
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IN THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO.. 385/2025

IN THE MA ks
SIDDHARTH RAI ...APPLICANT
VERSUS
STATE OF UTTAR PRADESH AND & ...RESPONDENTS
ORS.

COUNTER AFFIDAVIT ON BEHALF OF RESPONDENT NO. 2 (ZILA

PANCHAYAT, GHAZIPUR) AND RESPONDENT NO. 5 (DISTRICT

MAGISTRATE, GHAZIPUR)

MOST RESPECTFULLY SHOWETH

1. That the present Counter Affidavit is being filed on behalf of
Respondent No. 2 and Respondent No. 5 in compliance with the
directions of this Hon’ble Tribunal. The answering respondents
respectfully submit that there has been no deliberate violation of
environmental norms, and immediate corrective measures were

taken upon receipt of objections.




2. That the grievance raised in the present Original Application pertains

)

to the alleged discharge of wastewater into village pond bearing Plot

No. 409, Gram Panchayat Hariharpur, Block Manihari, District

Ghazipur, due to construction of a drain Dby Zila Panchayat,

Ghazipur.
. That it is respectfully submitted that the construction of a 480-

meter-long drain was initially undertaken in Hariharpur village to

address the longstanding issue of waterlogging and drainage for the

villagers.

. That, however, upon receipt of objections from certain local
residents regarding the apprehended discharge of drain water into
the pond situated at Plot No. 409, immediate remedial action was
undertaken and the construction work was stopped with effect from
01.08.2025. A true copy of the Minutes of Meeting of the
Environmental Committee, Ghazipur, dated 1.08.2025,
which records the said decision and subsequent action, is

also attached herewith and marked as Annexure P/ 1.

5. That subsequently, in consultation with the Gram Panchayat and

local villagers, an alternative alignment was finalized, whereby the
proposed drain shall no longer discharge into the pond. Instead, the

drain outlet shall be diverted towards Gram Sabha land bearing
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Arazi Nos. 223 and 302, where a newly constructed drain exists. At
the terminal point, a Silt Catcher and Filter Chamber shall be
constructed, as per the design prescribed under Swachh Bharat
Mission (Gramin), to ensure treatment/filtration of wastewater
before discharge. A True Copy of the resolution/proposal
dated 11.08.2025 submitted by the Gram Pradhan, Gram

Panchayat Hariharpur, reflecting the consensus and revised

élignment plan, is attached herewith and marked as

Annexure P/ 2.

. That after filtration, the treated water shall be released into the

existing Gram Sabha drain and shall be utilized by farmers for

irrigation purposes, thereby ensuring both environmental protection

and beneficial use of resources.

. That an Estimate Report has been duly prepared for the

construction of the proposed Filter Chamber with an assessed cost

of Rs. 90,394/- (Rupees Ninety Thousand Three Hundred Ninety-

Four only), inclusive of GST. The said Estimate has been framed

strictly in accordance with the specifications and directions issued

by the Special Secretary, Panchayati Raj, Government of Uttar

Pradesh.The Estimate contains the technical break-up of items such

as brick masonry, cement concrete work, reinforced concrete slab,

IS CEIE——




10.

11.

A o pmemy
57

sand filling, plastering, finishing, and other allied components
required for the construction, duly vetted and signed by the
competent Engineer of Zila Panchayat, Ghazipur. A True Copy of
the said Estimate Report along with the sanctioned maps,
prepared and authenticated by the competent authority
dated 21.08.2025, is attached herewith and marked as
Annexure P/3.

That necessary steps for administrative and financial approval are
underway, and the answering respondents undertake to execute the
revised work strictly in accordance with law and the guidelines

issued by the Government of Uttar Pradesh.

. That the District Magistrate, Ghazipur (Respondent No. 5), has

ensured that the directions of this Hon’ble Tribunal are complied
with in letter and spirit, and the Zila Panchayat, Ghazipur
(Respondent No. 2), has already adopted the remedial plan to
prevent any contamination of the pond.

That the objections of the applicant have thus been duly addressed,
and the answering respondents are fully committed to protect the
environment and maintain ecological balance.

The Respondents respectfully reaffirm their commitment to strict

compliance with the directions of the Hon’ble Tribunal. Through
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P coordinated efforts of all concerned authorities, sustained focus on
’ environmental safeguards, and expeditious execution of corrective

measures, the Respondents remain committed to securing the

welfare of affected residents and to creating a sustainable, habitable

environment in the region.

Through

i ] ‘ Vo -
X
Date: 27.08.2025

Place: New Delhi PRIYANKA SWAMI
ADVOCATE

STANDING COUNSEL FOR STATE UTTAR PRADESH
F-13, JANGPURA, NEW DELHI 110014

E-mail:advpriyankaswami@gmail.com
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IN THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 385/2025

IN THE MATTER OF:

'SIDDHARTH RAI ...APPLICANT
VERSUS
"STATE OF UTTAR PRADESH AND & ...RESPONDENTS
ORS.

MOST RESPECTFULLY SHOWETH

AFFIDAVIT

I Avinash Kumar, aged about 42 years S/o Ramiji Lal presently posted as
District Magistrate, Ghazipur, Uttar Pradesh, having an office at Ghazipur,

Uttar Pradesh.

1. That I am posted as stated above and well conversant with the facts

of the present case and as such competent to swear this affidavit

before this Tribunal.

2. That the accompanying reply has been drafted by our counsel upon

my instructions.

3. That the contents of the accompanying reply are true and correct,
and the knowledge has been derived from official records and

nothing material has been concealed therefrom.
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VERIFICATION

Verified on solemn affirmation at Ghazipur on this 28" day of 2025
that the contents of the foregoing affidavit are true and correct to the best

of my knowledge and no part of it is false and nothing material has been
concealed therefrom.

DEPONENT
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ANNEXURE P/2
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SUMMARY OF COST
:—mwmitm%mmﬁmhtgmw

Abstract Sum = 76605.18
GST@18% = 13788.93

Total = 90394.11
Rounded Total = 90394.00
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